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on in form 
F. f 	501- dipositel 	25.162002 	 Issue notice to show cause 

V U' i/ 	STI 	 as to why this application shall 
I Dted 	2 	

not be admitted 1  returnable by 2 
I py.3egtrar 	/ 	weeks. 

List for admission on 
I 	 1 	 15.2.2002. 

I 
C c2f 	 ,k/ 	iv I. bb 

V 	
V (I 	 J15.2.02 	List on 1.3.02 to enable 

the respondents to file written 

I. 	
•statnent. 

H 	/ im 

/15.3e02 	 Heard learned counsel for the 
-U 	 parties. 

• 	 .• 	 Application Is admitted, Plea- 

aings are complete, The case may 

now be listed for hearing on 10.4.02, 

	

7'- • 	
V fice-hai,man 

1k- 	 irn 
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No/7 ea 4 

29 5/O_ 

10.4.2002 The matter was taken up for hearing. 

Written statment is also filed on 

behalf of respondent Nos.l to 5. The 

subject matter of this application also 

pertains to granting of ration 

allowance which was adjudicated upon in 

a number of cases by the Tribunal. 

However, on the prayer made by 

Mr..Deh Roy, learned r.C.G.S.C. for 

the respondents the case is adjourned 

for four weeks enabling the respondents 

to take necessary instruction on the 

matter. 

Let the case he listed for hearing on 

Lk Lvv~~ 	 Utc-';'f  
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CNTR. JINISTMTIvE TRIBUNÃIJ :: GUWTI 1..NCH 

Original Application 	o. 17 of 2002. 
Date of Order : This the 10th May, 2002. 

The Hon'ble Mr. K.K. Sharma, Acrnini.stratjve Member. 

 Sri Manoj Paul, 
8/0 Sri. Paresh Nath Paul, 
L.D.C., Office of the SÃO 
Tura, Meghalaya. 

 sri Manik .Lal Das, 
so Sri Makhan 

*
Lal Das, 

Stenographer, Office of SAO, 
Tura, Meghalaya. 

 Sri Arun Kanti Das, 
/O Sri. Keba]. Ch. Das, 

Driver, Office of the SÃO, 
H Tura, Meghalaya. 

4, Sri. Prafulla Ch. Roy, 
8/0 Late Ashwini Kr. Roy, 
Peon, Office of the SÃO, 
Tura, Meghalaya. 

 Sri Ochetson M. Sarigma, 
s/O Late Dma H Marak, 

H Peon, Of flce of the SÃO, 
Tura, Meghalaya, 

 Sri. Mahabjr Mahato, 
s/o Late Jeewch Mahato, 
Peon, Office of the CO. 

H Barengapara, Meghalaya. 

 Sri Mintu Lal Chakraborty, 
H s/O .Lt. Pramod Ranjan Chakraborty, 

Peon, Office of the C.O., 
Jowai, Mohalaya. 

 Sri Kartik Ch. Paul, 
s/O Late Baikuntha Paul, 
Peon, Office of the C.O. 
Balat, Meghalaya. 

 Sri Alexi.us Marngar, 
8/0 Sri. Elias Shangpli.ang, 
Peon, Office of the D.O., SSB, 
Sh.tllong, Meghalaya. 	 . . . Applicants. 

By Advocate Hr, D.R. Gogoi, Mr, A.WaUi.ng  
Mr. W. Jamir. 

H 	 Versus- 

1. The Union of India, 
represented by the Cabinet Secretary, 
Department of Cabinet Affairs, 
Bikaner House, Shahjahan Road, New Delhi.. 



The Director General of Security, 
Block-'V (East) RK. Puram, 
New Delhi '110066. 

The Director of SSB, 
Block-V (East), R.K. Purarn, 
New Delhi-110066. 

The Director of Accounts, 
M. H.A. • SSB, BlockiX (East), 
R.K.Purarn, New Delhi-110066. 

The Divisional Organiser, 
SSB, Shillong, Meghalaya. 	 . . . Respondents. 

By Sri A.Deb Roy, Sr. C.G.S.C. 

0RDR 

K.K. SARMA, ( A1)MI. MJR): 

The nine applicants have made this application 
been 	 CA 

jointly and they haveallowed to agited their grievance 

in a single application as the issue invlved is thd same. 

20 	 The app1icants are working under the Director, 

Special Service Bureau (SSB) and they are all posted in 

Meghalaya. They have claimed for payment of Ration 

Allowance on the basis of the order dated 08.02.2001 with 

effect, fron 30.1.2001. The payment of Ration Allowance 

4S1lowedi by order dated 30.1.2001 issued by Cabinet 

Secretariate ( Annexures 1 and 2 to the written statneat). 

However, payment of Ration Allowance was withheld on the 

basis of the order dated 6.8.2001 issued by the Director 

of 558 on the basis of the objection received from the 

Director of Accounts. 

3. 	 Heard Mr. A. Walling, learned counsel appearing 

on behalf of the Applicants and also Mr. A.Deb Roy, learned 

Sr. CG.S.C. for the Respondents. Mr. A.Deb Roy, learned 

Sr. C.G.S.C. informed that by letter No.SD/C.C/Ok-17/2002/ 

1193 
((J-_ 	

dated 1 .5.2002 the Divisional Organiser. SSB, Shillong 

Contd, ..3 



intimated him that the Respondents are making arrangement 

for early payment of the Ration Allowance to the Applicants.. 

A copy of the said letter is placed on records. 

4. 	The claim made by the Applicants had been accepted 

by the Respondents and the payment will be made shortly. 

In the circumstances, the application is dismissed. The 

Applicants will be free to approach the appropiate forum if 

6 still aggrieved. 

The application is dismissed. There shall, however, 

be no order as to costs. 

c, 
K.K. SHARMA ) 

ADMINISTRATIVE MEMBER 

4 I 

mb 
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IN THIi CENTRALL MIItST9 	

TRI1JNAL
Ir 

/2002 C.A. NO.___l 

Shri Manoj Paul & Ors. 

- Vrs- 

Union of India and others. 

... 

_L2 	 articulars. 	 pa9e No. 

i. 	 Application 	.... 	1 to 13 

Verifica tion 	.... 	14 

Anriexure-I 	.... 	15to 26 

Annexure- II 	.... 	27 to32 

Annexure-ilI 	.... 	33 to 34 

Annexure-IV 	..... 	35 to 38 

Filed by:- 

(Advocate) 

2't 1.&eJZ 

0. . S 55 



THE CENIRAL ADII I NI STRAY :c VE YR I BUit. cjw-+i r BENCH 

AT GUWAHAI I 

C AN APPL ICATION UNDER SECTION 19 OF THE 

ADM IN : STRATI VE YR i BUNALS ACT 	1185 , 

ORIG INAL APPL ICAT ION NO 	 /2002 

I Shri Manoj Paul, 

Son of Sr'i Parh Nath Paul , 

L.D.C., 	Office of 	the SAC), 

:L'!'a. 	Mecha1aya. 

2. Shri 	Mar,ik 	LaI 	l)a, 

Son of Sri Nakhan Lal Da 

Stencgrapher, Office of SAC), 

rura, Meohalaya 

3 Shr i 	Arun. 	(ant :i 	Da- 

Son of Sri. Kbal Ch 	D 

Driver, 	C3ffice of 	the 	C), 

• iura 	c1egnaiaya 

4 Shri Prafulla Ch. 	Pay, 

Son of Late A;hwin I Kr. Roy, 

Peon 	Of -f ice of 	the SAC), 

Tura, 	i1egha:1aya 

5 Sh r i (Jch e ton N 	Stnqtna , 

Son of Late Dma N Marak , 

Peon, 	Off ice of 	the SAC), 

• 
"iura, 	Meghilaya 

- 	LI 	"1 

QcJ) 
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• 	2 

• 	 £ 2 : 

6 Shri Mahahir MaI;o, 

Son of Late Jeewch tiahato, 

Peon Of ice of the CC), 

BaT napa 	Meghaiaya 

7 Shri Mintu L.a:1 Chakrahcrty, 

• 	 S/oLt Prarnod Ranjan Chakrahorty 

Pon f.3ffice of the CO 

Jcmai , Meghalaya. 

T. Ehri Kart;iI< Cm Paul 

• 	 Son of Late Eaikuntha Paul, 

Peori 3 Off ice of the CO , 

Ealat, Meghalaya.  

9 Shri Alexius Marnc3ar, 

• 	 Son of Sri Elias Shanplianç, 

Peon, Office of the DO..,SSB, 

Shillono, Meghalaya 

Applicants 

• 	 I The Union of India, 

• 2 	 repre-ented by the Cabinet 

ecretary,Lepart1Tent of Lahiriet 

fairs Bikaner House,Shahi3han 

Road, New Delhi 

2 The Director General of Scuri y, 

Block--V(Eat) RKFurarn, 

• 	 New 1).e1h i - 1 10066.  

Cont;cL ..P/- 

(,z41 
UAJ)• 
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The Director of SSH 

R..Purarn.. 

N&W Leih 	- 	110066.. 

The Director of Accounts.. 

M.H.A. SSH.. 	•ock-IX (East) , 

• 	 R.K. P 	ram,New Deihi-'110066,, 

The Divisional Organiser, 

SSH, SN ii ionq , 	Pleghalaya.. 

.. ..Rspndent 

1 	PART ICULARS OF THE_ORDER ACA INST WHICHTHE 

• 	APPLICATION IS W'DE 

ii :LgaI 	arbitrary and discrinirtory order 

issued by the respondent No'. 3 wide his letter, dated 

6.5.2001 bearing No. 9/SSB/A2/66(1)--Shjliri 2232 d--

dr'sing / clarifying to the respondent No. 4 inter al ia 

s.i;at ,.ng uLi  visional Organ isr, Sh.i I long wide his message 

No. ti/S 092 dated 27.7.01 has intimated that the Di rec-

tor of Accounts wide their letter No.. NE-IV/AOC PAWDA/ 

01--02/531 dated 13/7/01 has issued instructions that no 

ration allowance.js admissible to the non executive 
_.-___•.-._-•_..-- 

personne3. and the amount may be recovered and remitted 

to the Director of Accounts SSH MHA.. 

in terms of Cabinet- Secretariate order Wo..A 

--49011 /2/2000--no--I (Vol. . ii)--99 dated 30.. 1 2001 	rat i.on 

al iowance has 	been sanctioned to al 1 - non-e:<ecut i we 

nersonnel including the Ministerial ric4rsonnel on posting 

to category 'H • - 'C' Stat- ions with effect from the date 

Lor)td.. ..P/- 
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of i:.e of the orders There fore 	it is not clear as to 

why the DACS have issued such instruct ions to DO 	Sh ii- 

long when the ration_allowance is admissible to al L non 

executive personnel :i.nr lud ing PUn isterial Staff on 

post:incj to Category kr & ' C Stat ions Even, a copy of 

such instructions has not been issued to Directorate to 

examine at our end In addition., spec If Ic: Govt orders 

have been issued from t itne to time for payment of rat ion 

money ppior to 30 1 0l to 888 non-execut ive personnel 

• 	 iteo in iateory 8 	' C Stations on the 	ba;is of 

CAT/COurt; s Judgment Howec,er , payment; of rat ion 	money 

as admissible only to such 8SB nzm-exec:utiva 	persaiThel 

who were appi :icants to petition f I led in the 	f-Ion 'bie 

• 	 CATS, High Courts as the case may he 

It i s therefore, requested to allow the 

payment of rat ion allowances to non-executive 888 per 

sonne I and to int; imate the factual position to enable us 

to take further necessary .acton 

• 	 A cooy -of the aforesaid letter dated /8f200 

was comim.m icated to the respondent No 	In yursuant to 

the aforesaid letter your appi icants are deprived of 

jhe i r rat ion money. in view dec is ion of the Apex 

c::our't as Reported in AIR 1988 Supreme Court 	686  

K. : Shei:herd and Or-s. •-v-- On icn of :cnd i a and Ors 

wnerein 	the rat Ia decidendi is that tsome of the 

excluded employees have not came to the court I here is 

no ju,t i. ficat ion to pinalise them for not having : it i- 

Contd 
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gatech They too shall he entitled to the same benefits 

as the petitioners" But in view of dogmatic attitude of 

the RperIdents your applicants are approaching this 

Hon 'bie Tribunal for similar orders as this Hon 'ble 

Tribunal in similar cases protected the rights of the 

app I icants and di rected the respccdeflt5 to pay 	the 

applicants their ration money.  

2. 	.JURISDICT ION OF THE TRIBUNAL 

The .wp I icants dec 1 are that the 	sub ject 

matter - of the order- against which they want redressal 

is within the jurisdiction of this Hon hle Tribunal 

LIMITATION1.  

The appi i. :ants further declare that 	the 

application is filed within the limitatiOn period pre-

scrihed under Section 21 of the Administrative Tribunal 

Act, 1985.  

4., 	FACTS OF THE CASE 

i) 	 That the applicants are all non executive 

personnel serving in the Special Service Burau (SS3 in 

short ) which is. a Department ofth government of lndi.a 

direct.y under the Cabinet Secretary The applicants 

have common interest in the matter and as such 	they 

- 
are filing a single application as the relief, if gt'ant 

ed tc one of them will be equally app]. icthle.to all of 

theme The applicantS therefOrei pray for grant of per-- 

Contth P/- 
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missir1 under Sect ion jDf the Central Admir is- 

trat ive Tribunal ( Procdure ) R.ules 1987 to move this 

appl icat ion to raise an identic:al cause 

Tht the Govertheflt of Ind i a in 1962 set up 

the Directorate General of Secur it, ( DLSin snort 

under the Administrative Control of the Cabinet Secre 

nat for some spec if ic purposC5 wh ic:h: is a mul t I 

role 	multi disc ipl :inary Organiast ion comprising four 

aqenc lea, namely Special Serv ice Bureau. ( SSB In short 

-.Aviat ion Research Centre ( ARC in short ) v 
 Special 

Front .e r For'ce ( 8FF in short ) and Chief Inspectc)rate 

of Armaments.  

That the applicants beg to state that the 

Cab iet Secretariat, v ide letter No. A.2701 1/4/8&EA/ II 

dated 18 12J37 addressed to the Director, P1 ann ing 

Directorate General of Security informed that cert:ifl 

c:onc:e5iOn were cranted to the staff of SSB  i 8FF, 

and Di nec torat e of Accounts and the conceSsion were 
 

I :istec in Annexure -- 1 . In the said letter it was also 

mentioned that for some of the concession 	the variouS 

hardship locations had been catsQoniaed as "B" I 

stat ions as ment iond in the AnnexuVe 11 of the let tsr 

In the said letter it was also ment ind for the purpOSC 

of the house rent al lcwancCS, conceSSLOfl to the var iOUS 

categories to stafi 	the squat ion at (:ost; as I isted in 

Annexure 	A to the Cab inst Secretariat order d.atd 

Cont;d .P/- 
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28, 10FTh 	wou:Ld 	also be app 1 icab:t e in 	resnect; of 	the 

staff of SSB 	5FF CIO( and Di rectorate of Acc:ounts 

A copy of the said 	letter dtd 	l8 1287 alonq 

with 	2 a.nr<ues are 	annexed hrewi th 	as 

Annexure- 1 

iv) 	That the appi icanl;s bep to state that from 

the said letter and Annexure , 'it would be apparent that 

certain concession were o ranted and in the case of the 

applicants the concession referred to against SI No2 

in Annexupe 	I i e Ra ion allowance would be re levztnt 

V ) 	 That the •PPl  jcantr.5 beg to state that ir 

terms of above rioted Cabinet; S :retar I at letter dated 

18 12 67 	(Annexure 	I ) .Shi I lonq was dccl ared 	as 

Category 	Stat ion w e f 27 4 1992 for the purpose of 

grut of various conc:ess ion including rai,on al lowance 

vi) 	That the applicants state the Deputy inspec- 

tor General ( EA) vide letter No, 0/SSi/A2/97 (17) -4021 

-4027 informed the Divisional Organ iser, Sb ±' :iorç., about 

the memorandum for the financial imp licat ion for ,  

payment of ration allowance to the Executive and Non 

Executive Personnel posted to Category E" and HG U 

stat ions for a. review and 1 1st to be forwarded along 

with fin a.nc ± al imp 1 icat ion stat ion's md icat Inc. cx i-st iq 

expenditure and additional expend 1 ture involved towards 

rat ion allowance. Accordingly a Committee was coristi tut- 

Ccsntd. .,P/- 
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ed for the examinatiqn and review of all the station 

declared as c;ecorv "B 	"C 

tee submitted a list enclosed aionc with a memorandum.  

Your app I icants. fail on tho stations 

The Memorandum dated 5th Sept , 2000 issued by 

the Di rector Oener'al of Security is annexed 

here. i;c as Anrexu.re - I 

j i ) 	I at the appi icanis state that the respondent 

No 3 v ide h is letter dated 6.S 2001 bear ma 	9/86E/42/ 

--Sh i :ft -.c 2232 addreing/c: I ar i. fying to the reac.n--

dent No 4 	stat: ing as under- 

Divisional Organ iser 	Sh ii lonc vide 	his 

measac No. U/S 092 dated 27. 7 . 01 has intimated that the 

Di. rector of Accounts v ide their letter No. NGEIV/AOC 

FND'01--02/531 dated 7/01 has issued instructions 

that no ration a]. lowance is admissible to the non execu-- 

ive personne I and the amount may be 	recovered and 

remi tted to the Director of Accounts, SSB, MHA. 

in terms of Cat met Secretariate order No A 

.49 I /2/20o0DO-:c Vol I ] )-99 dated 30. .1. 2001 rat ion 

allowance has been sanctioned to all nonv-executive 

personnel inciudir; the Mm isteri a]. personne 3. on posting 

to cat:eDo}'y S '' C Stat ions with effect from the date 

of issue of the .order. Thereforej it isnct clear as to 

-  why ;he DACS have issued such instructions to DO, Sh ii--

J.onç when the rat ion al :tn:e is admissib le to al :t non 

executive personnel mc: lud ing Mm isteri a]. Staff on 

s.,'.Jn n .4 

C 



posting to Cateqory B 	Stat ions Even a copy of 

such instruc:t ions has not been iueo to Directorate to 

e xamine at our end in add :i t ion spec: i fic Gv t0 orders 

have been issued from t ime to t ime for PaYM ent  of rat ion 

money prior to 30 I MI to SSB non--executive personnel 

posted in Cateqory B & 'C Stat ions on the basis of 

CAT/Court; 's .judqment -towever, paynenit of ration money 

as admissib :Le only to such 555 non--executive personnel 

who were appi icants to petition filed in the Rn ble 

CATS, HiQh Courts as the cas.e may be 

it is there fore 	requested to al low the 

payment of rat ion al lowances to non-execut i ye 555 per-

I and to :int :imat:e' the factual posit ion to enable us 

to take further necessary act ion 

The Copy of the letter dated 6001 is 

annexed hereto as Anne xure --III 

viiiT 	That therefore the applicants state that it 

not : i.e ar as to why the Director of Accounts have issued 

such instruct ions to the Divisional Orqan iser Sh ii lonq 

when the ration al lowance is adm,ssih-le to the non 

executive personnel i.nclding Piinisteri a I Staff on 

post ing to category "W 	"C" Stations The applicants 
/ 

a iso further state that even. a, copy of such instruct ions 

has not been issued to the Di;rector'ate to examine 	at 

their end0 

Cor.td0 0P/- 
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ix) 	 That the. applicants state that they have 

every reason to hel ieve that they are entitled to re'- 

ce ive the grants Moreover no not ice were given for the 

proposed action to be taken aainst the applicants and 

no proper cause were shown as to why thet.r r'at;iori allow-'-

ance wou].d be discontinued And recovered against the 

applicants. Ther'efor, 1  they state that it is flagrant 

violation of the principles of Natural Justice and a's 

such this is a fit case where this Hon b Ic Tribunal 

would exercise jurisdiction' and grant rei ief 

That the applicants beg to state that some 

Group B & C employees of the SSB who are also similarly 

situated like the present appLicants filed an applica-' 

t'ion hifore this Hon 'ble Tribunal which was numbered - as 

Origirial Application No 367/199% and this Hon'ble 

rribinal vide order dtd. 12 1.2000 has directed to pay. 

the applicants ration allowance your applicants are 

also entitled to the same benefits. 

The coov 	of the order dtth 12 I 2000 is 
• 	 ' 

annexed hereto, a's Anne xure - iv 

x ) 	That the applicants beg to st- ate that this 

Hon 'bic Tribunal may he pleased to direct the Respon-

dent's nt to terminate and Recover the said ration 

allowance granted by the Govt, of Iridi.a in as much as 

the appi ica,nt's 'shall suffr irreparable los's and injury 

• 	 • 	- 	 CcJntdP/- 

• 	 • 	
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if the rirompt order of the respndent No.. 3 is imp l'-

men ted.. 

xi. i 	That this app ii cation is filed bonafide and 

for the end, of justice.. 

3. 	GRoUNDS FOR RELIEF WITH LEGAL PROVISIONS 

i ) 	 For that illegal 	arbitrary and diacrirtina- 

tory order issued by the Respondent No. 3 v ide his 

Iet;ter dated 6. 8.. 2001 hearing No.. 9/ SSB /A2 /860 

-Shi I long addressinp clarifying to the Respondent No.. 4 

in t;er al ia st;atinq that "Divisional Organiser,  , Sh x.i long 

v ide his messace No U/S 092 dated 27.. 7.. 01 has mt imated 

that; the Director of Accounts vide their 1 etter Nci..NGE 

IV/AOC PAWDA/01--02031 dated 13.. 7.01 has issued in--

structions that no ration al:tawance is admissible to the 

non executive oersonne i and the amount may be recovered' 

and remi tted to the Director of Accounts SSE 1HA is 

-extremely arbi traty ii legal and unfair under the eye of 

1Lw and as such the acpl :icts are entitled to receive 

their ration allowance.. 

ii) 	 For that it is unfair on the part of ,  the 

resoondents to rec:over the amount of the rat ion al low- 

ance 	paid to the apl icants at their own free will 

without any 	not if icat ion or order from the Central 

r€ rnmeri t 	is cont rarvta law and arb it r ary whe reby 

ignor:iru the principles of natural just ice and .admin is-

;ra:tvet air play.. 

Contd .. 
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For that the impugned art ion of the re.spon-

dents in depriving the appi icants the benef its of rat ion 

.1 :wance and directing recovery of the amount already 

paid is highly arbitrary and as such 	amounts to denial 

equai i ty 	and is t;here fore volat .on of Art inc 14 of 

the Constitution of India 

iv) 	1. For that the i: ise of the app I :i.ranta is squar-- 

ely covered by the orders passed by this Hon b Ia Trihun-

al in matter relating to recovery and ront; inuat ion of 

rat ion money and as such , the applicants are legiti-

mate :ty expecting that this Hon bi. e Tribunal, would 

protect their interest as has been done in those z:ases 

v ) 	 For that in any view of the matter, the 

act ion of the respondents in recovering the rat ion 

tl lcxacance amount paid to the applicants are bad in law 

and liable to he set aside 

é:. 	DETAILS OF REMEDIES EXHAUSTED 

That t;here is no other equally efficacious 

alternative remedy 	and the remedy, 	prayed ft 

granted would be just 	adequate and romp ].e te 

7 	MATTERS NOT PREVIOUSLY F I LED OR PEND INS . BEFORE 

ANY OTHER C.OURT 

The appi icnt further declares that no other 

a3Di icat: ion 	writ petition or su t in respect of the 

Cortd 	P/.... 



V 
I 	

Ei3 

sect matter of the instant aup:t ic:ation it 	f i led 

before any other Court Authority or any other Rench of 

the Hon b Ic Tribunal nor any such a;p 1 icit ion 	wr it 

petit ion or sui t is pending befOre any of te 

S 	REt. lEE SOUGHT FOR 

it is therefore prayed that your Lordship 

would be pIe.-iscd to admit th is app I icat iOfl cal I for the 

record of the case and direct the respondents to sM,,i 

cause as to why they should not be d i rec ted to continue 

to oav rat ion allowances to the p :iic.ants and as to why 

recovery of the amount paid to the app I icants should not 

he stopped and upon hear'ing the parties and on perusal 

of records t:h ia Hon b Ic Tribunal may be p1 eased to set 

as ide and quash the impuqned di r'ect; ion of the: respon--

dents and d i rect the respondents to cant inue payment 

of rat ion al lowances to the app I icants and/or pass such 

further order or other orders as may he deemed fit and 

o ro:e rft 

:l:NrER.I N ORr.)ER PRAYED FOR 

To di rec: t the Respcndert ts not to make any 

recovery from the rnonth iy pay hi 3.1 of the app 1 icantsft 

10 TI 	 It VtflITIIIflTIR TI TI IT II 

The app 3, icat ion is fi ],ed thrauqh Pdvocate 

PARTICULARS OF THE LF'tITO. 

I11P.CL NOTI 

i i ) 	D a t e,  

iii) 	Payable at 	: Guwah.ati 

Contd -i 
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12 	LiST O ENCLOSURES 

As stated in the inthn< 

1 FR '(F lrir ION 

1, Shri Mano.'i Paull acied ahc.'ut 39 yea 	on 

of Shri Ftaresh Nath P.sl present Iv work mo as Lower 

Division Cirk in the offi:e of the S.A.O Tura Megha-

Iaya do hereby solemn]. y aff i rn and verify that the 

statements made in. i:aragr'aphs 5 2 i Ci Ci") )  

are tru. t;o the best; of mv' knowl-

edge, thie mde in pacjr'aphs 	i 	i (, fi), i  CV";) 

are believed 	to be true on leqal 

adv ice and 	that I have not suppressed any material 

"-4..-. 

I being one of the app]. ic:ants have 'been 

author :ised by other app I icant to sign the verification 

on i::enal f of ai . the app .L ican ts 

P1 a:e Gu.wahat i 
	

Sign ature 

Dated 
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I 	
No. A. 20 11/4/86- EA-II 

government of India, 

Cabinet Secretariat, 

Bikaner Mouse (i.nnex), 

Sahjahan Road, 

New Delhi. 

New Delhi, the 18. 12,87. 

To, 

The Director (Planning) 

Direc tor General of ecur ity, 

East Block, R.K. Purarn, 

New Delhi-66 

Subject;t Grant of Concessions to the Staff of SSB,SFF, 
C.I.O.A. and Directorate of Accounts. 

Sir, 

I am directed to convey to the sanction of the 

Presi&ent to the grant of concessions mentioned in the 

Annexure- I to the various categories of Staff of SSB,•$ 

S,CIoA and Directorate of Accounts subject to the - 

restrictions indicated therein on the pattern and Ana-

lysis Wing of this Secretariat. 

These orders will take effectw.e.f.lst August, 

1987. 

For some of the concession the various hardship 

location have been categorised as B and C Stations as 

indicated in Annexure -II to this letter. However, if the 

Heads of the department feel at 	'/certain times that. 

certain locations or assignments have become specifically 

hazardous and there is a s pecific increase in the threat 

to the personnel 

contd... 
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and/ or promises, they can determine on mertts the cirtie-
na of hardship and the period for which such location may 

be cate gonised as belong inq to category B and C stations 
after record ing the reas on in wnitting 

for the purpose of House Rent Allowance concession 

to the various categories of Staff, the equation of post' 
as listed in Annexure-A to the Cabinet Secre taniat,s 
order No. A-11016/86-Do-I dated 28.10.86, will also be 
applicable in respct of the Staff of SSB,FF,IOA and 
Directorate of Accounts. 

This issues with the concurrence of the Ministry 

of Finance vide their U.O.NO. S-1428/S/87 dated 10.8.87 read 

with UC No. 

1f51/Dir-Fi,$)/31, dated 2nd December, 1987. 

Yours faithfully, 

Sd/-. 

(R .K .G1NGAR) 

Deputy secretary (sR), 

Enclo:-Annexure -I and' II 

Copy to:- 
&hri.H.B.Joshri, Director. S3 
Maj. Geni. 34<.  Sharma, PVSM,IG SFF 

G..B.Mathur, Dy.Director of accounts. 
4.Lt. •Col.K.K.Bhandari, CIOA. 

5.Shfl J. Subramaniarn, Director IF. 

6.Shri K.K,Nittal, DY. Director of Accounts (SW). 
7. Order File. 

C ontd 0 0 0 0 • • 

(44ioP) 
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No NCE/F-9/97-98/27 	 Dated:-20.11.97 

Copy to:- 

• 	1. The Comdts. ,CC, SSB. Dirang/Paser/Teu- for 

• 

	

	information and Necessary action. W.V.Y. your 

sinal No. 4724 dated 25.10.97. 

sd/- Illegible, 

AREA ORGANISER (s) 
- 	 DIVL. HQRS.S&B : ITANAGiR. 

• 	f44/ttt 

(4v.) 
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ANNEXURE TO THE CABINET ECTT LETTER NO. A. 27011/4/86-EA+II DATED 15 DECEMaER, *87. 

&l.No. Nature of the 	 Extent of the concession granted 
concession. 

Rmarks 

1 
	

2 	 3 	 rI 

1) Hardship Allowance, A hardship allowance Rs 25% if basic 	
For the station which pay subje Ct to maximum Rs.400/.... 	 are 
declared as belonging to in respect of category c and 12.5% of 	
categoxy B and C by the basic subject to maximum of RS 200/- 	
Head of the Department under 

P.M. to category B station other than those the powers now delegated to 
those situated in the North- Eastern 	

him, the same rates will apply. 
region, Andman and Nicobar Island and 
Lakshdweepv  where special allowance 
is already sanc...tion. 

condt......  
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2) Ration Allowance. 	 Ration allowance to the rankof Pield Officer and below at 

the following rates e.ceptth ,,hBBn. personnel and Dy. 

coxts./ Dey. Corrdrs./ Ast. Dey. Conrs. of SfY and tho 

thos e on deputation in the 8FF from the Atmv:- 

Contd . . . . . . 
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2. 	 3 	 - 	 4 

category B 
stations 

peace areas. 

category c 
stations 

As admissible from time to time 

in the BSF in operational areas, 

11 

RATES 

AS admissible from time to time 

in the border security Force in 

3) Clothin: i. Anon refuddable clothing grant of Rs3000/- for 

staff then SSB-i3n. personnel and Dy, comdts./ 

Coy.. corndrs./ ASStt.Cy. conrs. of SF and 
also these on de'Putation-in the 5FF from the 
.Army,posted in category B and C stations and '7 
located at or higher than 3000Ntrs. above MSL 

and Rs 2000/- for staffposted at category B and c 
stations and located between 1500 and 3000Mtrs. 
above MSL as a one time grant. 

1) The amount will be paid as 

an advance and will be adjust 

ed on receipt df the joining 

report at the hardship locatjo 
and a certificate that the 

advance had been utilised 

for the purpose it was j 
intende, 

contd.. . . CdA/ 
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2 	 3 	. 

Renewal grane at the rate of 500/- 	ii) This one time non- refundable 
p.a. for location at or higher 	 allowance one time non-refudab1e 
than 3000 mtrs • above MSL and 	 a11oance will be adkjssjble only 
s3000/_ p.a.for location between 	tth thpe personnel who are posted 

1500 and 3000 mtrs. above 	in/, 	in category B and c location for a category B and c stations, 	 period not less than(two) 2 yrs, 
In case the Officer returns from 

postig from cateaory B and c 
locations earlier than 2 vrsat his 
own reaest, he will be asked to 

refund. 'proportionate share of the 
clothing qrnt. 	- 

C Ontd , • • • • 
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• 1 	 2 	 .3  4 

4.5pecial TA/nA 	Daily allowance at increased rate 	for (iii)The Head of the 
classified A class cities will be admi- 

organisations at their 
own discretion within approved paametors 

-Ssible during tour to category B and c Can classified any location as belonging 
stations. 

. to category B and C stations for the 
Porterage and animaltransport 

purpose of clothing grant (thOugh on th 
charges as admissible under supplerne- 

basic of height alone it may not so qualify) 
-ntary rule(vjdeMjn. of Fin.O.I.No.5 

based on the otherfactors such as 	severe ( 34 )-E.IV(B)./64 dated 6.10.65.) 	for climate etc(e 4 g. in 	a 
classified areas in Hmacha1 Pr.aésh 

narrow valley) 
The head of the 

wil be admissible for tours to all 
Organisation will 	qot 

approved •, well in advance 	from the Cabinet 
category B and c stations. 

Sectt. the parameters for declaring any 
location as 	equivalent to the category 
B and C $ tations. 

contd 

4) 



	

5. Leave Travel 	(i) Employees other than SSBBn. personnel 

	

concession0 	 and those en deputation in the 8FF Lr orn 

the Army posted in category B and C locatIon 

will be entitle to laave travel concession 

once a year against th normal rules of 

one in 2 years 0  

(ii) In case of death,serious illness of 

marriage of a family member, where the 

family res ides separatly, the employees 

will be entitled to 50% of the rail fare 

of the entitled class for travel to 
place of residence of the family, in the 

employees are to travel more than50 Kms. 

by road either at the end of the jourr1ev/ 

Lull bus fare for the journey will also 

be reinibursed.  

In case the employees posted at 

B and C stations has already 

availed the LTC for the block 

year 1986-87 before issue of ths 

order, that concession will be 

treated as pertaining to the 

calendar year, 1986. 

1 

contd . . . 

S 

* 
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6, Journey time while 

proceeding on leave 

— o- 

Employees pos ted in cateaorv B and 

C station will be entitled to join-
-ing time between the point of 

duty and nearest Rail head. 

eave in tieir ce'me will commence 

and termjnateon the date the employee 

reaches the Rail head nearest tcthe 

place of duty at category 13 and C 

statj0n 

(ii) The journey time should be rea-

-sonable and will be determined by 

the respective units. 

7.House Rent Allowanc: House Rent Allowance facilities 
dmissjb1e to the Executive cadre 
will be admissible to the perso- 

nnel of other cadres also of corr- 

esponding levels except in the case 

of SSBBn. personne 1 and DY. cort 

11./coy. comdrs./Ass -tt. Coy. comdrs. 

of $FF and also those on deputation 

in the SFF from the Army. 
I 

contd ..,. 
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8.Cash)fcompensation 	Cash compensation For work on holi$iys 

for work on holida- 	as admissible to the staff of the  Executive 
ys 	

cadre upto the rank of Field Officers. In 

the IB& Aw, will be admissible to personnel 

Asstts, stenographer and otIe* staff of 
Telecom, ciphar and M.T.cadre , who are 

drawing basicp pay of Rs 900/-(pra-revised) 

and below are not entitled to overtime 

allowance. 

9. govt Transport. 	Government Transport will be provided to the 

staff engaged in night shiifts for picking 

them up and to enable them to return to 

their residence. 

1 0. ecur ity allow-

ance to Ministerial, - 

secretarial and accounts 

cadres. 

DESIGNATION: -  

Security allowance at the following 

:. rates is sanctioned to the 

following category of the staf working 

in Top d ecret Branches subject to 

a maximum of 15% in each cadre:- 

AMOUNT:- 

1) L.D.0 	 RS.20/- P.M. 
Steno.Gr. XII/uDc 	 RS30/_PLMI 

iii5teno .Gr.II/Assistant. 	 Rs50/-P.M. 
ivSection Office r/private. 	- 	Rs1OO-p.m. 

v)Assistant Director/Area 

Orqaniser4Dy. Directorof 	
R5200/.p.N. 

Accounts 

contd... 

LI 

44V 
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AJNEXURE-II TO 'rHE CABINET SECTT • LETTER NO. DATED 

STATE 	 CATEGORY'S LOCATIONS 	cATEGORY C f  

ARtJNACHAL PRAD E SH 

BOND I LA 

TAWA NC 

DAPARIDO 

ALONG 

Yl NGKIONG 

RO I NG 

HAULIA NC 

MOAO 

i1ANPONG 

SEPPA 

c/TAzo 

KO LO R IA NC 

NO NIGAONG 

MECHUKZ 

TUTI NC 

NAWA I 

LADU 

LONOD INC 

PANCHAO ( TIRAp) 

CHANGLONG 

ANI NI 
LURAT 

IMACHA L PRADSH 

1NIPIJR 

MHALAYA 

TIPURA 

PRA DESH 

BENGA L 

KLPT (REKON(3 -PLO) 

POOH 

JOWA I 
NONGSTOIN 

i(Ai LASEHAR 
UDAIPUR 

K: 10 WA I 
SONEHURA 
DHARCHULA I 
JO SHI1'3ATH 

SUKIAPOKHRI 
NAXLBAR I 

KAJA 

KA LONG 

NYOMA 
*HA NLE 
LEH 
KHALS I 

MORCH 
CHAKRP 
E RARONG 

CHANDE L 

CHURACHAND PUR 

MONGHBA 

TAME NGLONG 

UK-LROOL 

CHAS S?D 

KNUL LAN 

MUNSYAR I 

fyt? 

441r) 



ANNEXURE -- I :c 

NO ZcO/SSB/A2/97( 17 --4021 -- 4027 

Di RECTORVTE GENERAL OF. SECURITY 

OFFICE OF THE DIRECTOR SSB 

EAST ELOC(-V  

NEW DELHI - 110066.  

DIkTEO THE 5TH SEPT 2000 

MEMORANDUM 

SUBJECT Financial imp:l icat ion to the payment of Rat ion 

Al lc}wance to the e<ecut i ye and non e<ecut i ye 

personnel posted to c:.tory B ' C stat ions 

In ou rpJposal to. the grant of Ration Allow-

30cc: 	the Cabinet Secretariat have dei red to review 

all such locations declareç as category 'B' &' C' stat ions 

with a view to e< tended only to those st;atins where it 

is absolutely just i. fied The Cabinet Secretariat have 

further obse rved that if necessary the review may be 

carried owt v  in consul tat ion with the P & AW and rev ied 

I it may be forwarded alongwi th financial imp I ic:at ions 

stat ionwise irid icat inc ex iist iru expend i ture and add i--

t.i.onai. expenditure :invc:lved towards rat ion al :lcmta.nce 

2. 	 Accord I io ly , a Comm i ttee was consti tutd tc 

examine and review of all stations declared as Category 

'B' 	C' Stations the Committee after considering all 

astDec:tS have 'recommended various stat ions inc ludirig new 

stations for cons iderat ion of various concessions to 

the personnel posted to Category B' & 'C 	stations, 



r 
L 	d.. 	. 

the Director, SSB has also acceoted the ;econrnenda--

tions of the Conittee 

The :.it of Stat ions recommended as Category- 

'Cn Stat ions and aporoved by the Director, SSB is 

enclosed with a view to grant of Ration allowance to the 

Non executive personnel financial expenditure involved 

on account of the oaymen t of Rat ion allowance in each 

stations as per enciused list is to be sent to the 

Cabinet SecretariaI; 

You are, thereforei requested to intimate the 

financial inpl ications involved to the 	payment of 

ration Allowance to the exec:ut;ive and non executive 

personnel stat ionwise of the 'enclosed I jt  in the pre-

scribed proforma to avoid c:ont;empt of Court, the infor--

mat ion must reach to the undersigned latest by 

Ii O92OOO,. 

Enc: I : as above 

Bhardwaj 

Deputv inspector t3 - '.i E:A 

To 

The Li v isiona i Organ ise rs '.f/HP/LJF/NAD/*i h t I ionq/VN/ 

((o) 
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ARLJNACHc.. PRADESH 

I RUPA B 

 KALAfcrAfIe B 

 BASAR B 

4.. P. 

B 

6. rEzu B 

7 . KHONSA B 

 XTANAGAR B 

 MUkID 

10. D:CRNG B 

11. NEFRA B 

12. RAGA B 

TAL I HA B 

• 	 14. PAL I N B 

tc%' ENG Li 

16. Cf33JW(HAN B 

17. WAKRO B. 

18.. HUNL I B 

19. L.IJBRANG C 

20. BUML.A C 

21.. CHIJNA C 

22. :c NzAPIANE r 

ZIRO C 

• 	 24.. Zl{IITHANG C 

25. BLEETING C 

DIR..SGB 

--DO--

-DO--

--DO-- * 

-DO-

-DO-

--Dc"--. 

-DO--

--DO--

-DO-

DO- 

--DO- 

DO--

--DO--

-DO--

--DO-

--DCI--

-DO-

--DO--

-DO-- .  

--DO-- 

-DO— 



__ -O- 
 
- 

	 1 

14j 

26 L.UMLA C 

27 JUW.3 C 

2E3. THRINZIA. C 

29. EAMENG r 
SAt3LEE: C 

31 . NACHO C 

32 DAM I. N C 

33 KRONL I C 

T. 

4. BONDILA B 

35 TA WANG B 

36. DAPORI.Yo B 

37, ALONG 	' B 

1*8 vir (lONG 

39. ROING B 

4O HAUL. lANG B 

4•1 MIAO 

47. NAMPONG B 

43 SEPPA B 

44, C/TAZO C 

45, k(OLORIANf C 

46 MAN :i GAONG C 

47 MECHUKA C 

46 TUTING C 

49 WAKKA C 

5C HAWAI C 

5 1 WALONG C 

- DO-- 

DO--' 

• 	- DO- 

DO-

-DO- 

-DO-- 

CABINET SECTI 

DO-- 

DO-'- 

DO--

-'DO--

--DO--

- DO'-

-DC)- 

-DO-

-. DO-'- 

-DO'-

--'DO-

-DC)-

- DO-

- DO- 

\4%4f 1L) 
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52 	LAZLJ 	 C 

	

53, 	LONSD iNS 	 C 

	

54 	PAC-AO ('T'IRAP ) 	C 

	

55. 	CHANGLONG 	 C 

	

56 	ANI.N'f. 	 C 

SHILI.ONC3 

TURA 	 B 

	

2 	BARENGAPARA 	 B 

	

3. 	DAWI 	 B 

	

4 	DEHANG I (CACHAR AREA) B 

	

5 	MAIB(3t'G 	 B 

6. 

FBI 

	

7 	KARIMGANJ --DO-- 	B 

	

9 	KASHPUR  

1O 	AGARTALA (TRIPURA AREA) B 

I I 	KAMALPUR --DO'-' 	B 

12. 	DHARAMNAGA --DO- 	B 

i3 	KOLASIB(AIZ.WAL AREA) B 

14 	MAMIT 	'-DO'-- 	B 

15 	CHAMPHAI,.'-  

16. 	NAGOPPA  

17 	EAST L,UNGDHAR -DO-- B 

IS 	f3ALAT (TURA SUB AREA) B 

19. 	LUNGI,IE(LUNGLIE AREA) c 

20 	i- LABUNS(DE:MAGIR i)-'-L'O --  C 

-"DO-- 

DO"-' 

--DO- 

r' -Jr'. 
- J --  

--'DO"-- 

nyr: 	,-'"r 

- DO-

-DO--

-DO---

"-DO-- 

-DO-- 

-"DO-- 

DO-

-DO--

-'DO-- 

--DO--' 

-DO--

DO--

--DO'.-

--DO"- 

- DO"- 



P-i 

I 

, 

i 	-'JJ 

21.. 	WEST BUNSHUM --DO-. C --DO-- 

22 	SAHA 	-DOS- C -DO- 

CHAWN{)TE 	-DO- S  -DO- 

TOIPANG -DO-- C -DO- 

25 	SH1 LLONG -DO-- B --D0- 

26,. 	SELONIA B -DO- 

SABROOM B -DO-- 

SAIZWAL B 

HAFLON3 

JOWAI B -DO-- 

NONGSTOIN B -DO- 

t(A I LASEHAR B -DO-- 

33 	UDAIPUR B -DO-- 

:34, 	KHOWA I B -DO- 

35* 	SONEMURA B 

MAN IPUR & NAi3ALAND 

i.HAROM B SSE  

PUSHING 	.. B. 

KASOM KHULL,OB 

4. 	SIPUIKAWN B 

UTP4NC3POKPI 

BENIANC3 B -DO- 

7. 	THANLON B 

KARONG B -DO-- 

TAKEI 

J1RIBA1 

7. .. 	 . S 
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ANNEXtJRE I I I 

C39/SSB/A2/66( :1 )Shillonq 2232 

MINISTRY OF HONE: AFFAIRS 

GOVT. OF :LNDIA, 

OFFICE OF DIRECTOR GENERAL , 

EAST BLOCK V., RK PURAM, 

NEW DELHI-66. 

Dated 6 August 7 01. 

To, 

Shri Arun Sinqhal 

Deputy Director of Accoun s 

MHA, 5GB, Block -IX. (Et: ., 

R(.Puram, New Delhi--66. 

su.b RATION ALLOWANCE TO THE NON ExECUT:LVE PERSONNEL 

Si r, 

Divi.si5nal 	Organiser y  Shil i.onc 	vide 	his 

messaQe No. U/S 092 dated 27.701 has intimated that the 

,tted to the Direct;or of Accounts, 5GB., NRA. 

In terms of Cabinet Sec:retari at, order No. A 

-4901 1/2/2000-DO--I Vol. ii -•-99 dated 30.1 .2001 ration 

allowance has been sanct ioned to all 00p.pct j; 

11 

A4/ /1. 
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personri inc:lud mo the Mm isterjal person,e:[ on post;-
iiQ to catcoory 'B & C' Stat ions with effe::t from the 

date Ofissueof the n der Therefore, if i s not clear 

as to why the DACS h ave issued such .nst 	tioii 'to )O 

Shillong when the ration allowance is admjss:jbl e to a]. I 

nor) executive personnel inciudjnc Mm isteri al Staff on 

posting to Catecorv ' B 	C Stat ions Even a copy of 

such instruct ions has not been issued to Directorate to 

examine at our end 	addition specific Govt 

have been issued from time to time for oaymen t of rat: ion 

mon ey rj- j n 	30.1-01 to .E-1b nr 	c 't 

potei in Category 	 C Stations on the b 

CAT/Caurt 's iudQment However, pavmer)t of rat ion money 

as adm iss tb Ic only to such StIL3 non -executive pe'sonne i. 

who were applicants to petition filed in the Hon b Ic 

CATS, Hirh Courts as the case may be 

it is therefore, requested 	to ai :Lo; the 

payment of rat ion al lowances to nc,n--e;<ccuti ye SSB per-

sonnel and to :int imate the factual posi. t ion to enable us 

to take further nece•ss.rv action. 

Yours faithfully 

C S. S. Bora 

Joint Deputy Director (EA) 

Copy to 

Divisic)na]. OrçariiserShi :i :tong with referenc  



NNEXURE - IV 

IN THE Ciflrit. AWINISTROTIVE TRiUNL 

{3UWHATl BENCH 

Ori inal Appi icatkn N. :367 of 1999 

Date of d1in 	This the 12th day of 3anuarv2000 

The Hon bie Mr. EL I. Sanqiyine Administrative Member 

• 	Shri Mani k Bapkota and 36 others 	. Ap:i 1ntS 

Al I the applicants are ron-n<ecutive 

Staff servirg in the office of the 

Div.isional Organiser, SSE Shillonq. 

q h a 1 ay a 

By Advocated Mr G.K.Bhat tacharyya, 

Mr. G.N.Das and Mrs N. Dvi 

-Ve rsws- 

- iThe Union,of lncia 5  reoresented by the 

Cabinet Secretarv Department of 

Cabinet Affai.rs New Delhi 

2 The Direct;or Benerai of Scurity 

Block--V (East) R.K. Puram New Delhi 

3. The Di rector SS3.oc -  k-V (East ) Rk Puram. 

New Delhi 

4 The Divisional Orç3aniser, SSE3 

Sh ii lono Megha lava 	 Respondets 

By Advoc:ate Mr BELBasumataryAdd:t C3SC. 

vvm 
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ORDER 

6 L SAN{3LYINE (ADMIN1STRATIVE MEMBER) 

The 37 appl icants are permi tted to pursue 

this appl icat ion jolnt iy under Rule 4(5) (a) under Cen-

tra3. Adiri istrat ive Tribunal C Procedure ) Ruies i9L7 

All the app l icants are non executive pern- 

1 of the Soec:i.al Service Bureau (SSB for short) 

woprq under the Divisional Org.aniser, 885, Sh ii long, 

:chalaya Shi i ioriç Was declared as a catery B 

stat ion with effCt from 27 4 1992 for the purpose of 

grant of vr ious concessions as mentioned in the Annex-

ure of the Cabinet Secretariat order dated 18. i2 1967 

Annexu.re 1, and it was extended from t ime to t: Line , the 

last one being upto 2001 Rat ion Allowance is one 

of the allowances merit; ioned in Annexure I of the said 

letter No 27011/4f8E1Id1t 18121987 This 

TribunaL had issued order 146 1996 in O .A.No 245 of .  

1995 and order dated 17.7 1987 in O.A . M. 59 of 1996 in 

respect of emp 1c ecs of Aviation Research Centre It was 

also decided on 8$1999 in O.A.No 103 of 1999 in the 

case of the employees of SSB, : tanagar In al I these 

orders rat ion allowances was allowed Re lying on these 

orders of the Tribunal the app I icat ions submi tted repre-

sentat ions before the author it ics of the respondentS 

o ra'inq •f or payment; of rat ion al :1oance The respon 

dents. however denied the al iowanCE to the app 1. icants 

G 

f6 
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on the cround that the orders of the Tribunal are 

applicable only to the 

to the present app I icants who were j2_'t ics to the  

ear I er 0. ('+. However, it was also lot imated that the 

matter was under consideration and the dcc: isbn will he 

comunicated Ths applicants did not wait for the result 

of such dec:ision if any. They have submitted this D.A. 

In this appi icat ion they have prayed that they be grant-

ed the benefit of rat ion allowance with effect from the 

date from which Sh 1]. ionp was categorised has 

ticn ,r1ame :ty 27.4.1992. In support of the claim they have 

relied on the orders of the Tribunal as mentioned above * 

The respondents have contested the app]. icat ion and 

submitted wri tten statement 

3.. 	.1 have heard the learned c:ounse I of both 

•cs. This matter issimi lar with the case of the 

employees bf SSB , i tan aar name ly Shr i N Venugopal and 

69 others --'•- Union of :i a and others ( D.A. No.. 103 

of 19 in whtch vide order dated 8..9..1999 this Tribun-

al had directed the respondents to pay ration al lowance 

to those app 1 :i.cants with effect from the date the al low-

ance became applicable to Itariaqar. In the case of the 

employeesn 1 tanagar, the, ration all ,owance w- 

ble from 8. ii 1994 when certain stat ions in Arunachal 

Pradcsh were class if bed as category 	B' C' 	stat ions 

for 	the purpose of var :ious a 3. law.ances and 	concessions 

A-rrJ 
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Qra.nted to the emp 	Now in the case presen t ly 

und e rc ons d e at i on , the r a t ion al lowafic e b ec:ame adm is- 

to the emp ies of £h ii lonc4 with effect from 

1992 i e from the d:.te Sh ii :Lonq w.as c lassif ted as 

/ fr 	 ctecry 	B 	stat ion for the prpose of the various 

cDtcess ions f v I ent toned in t h e 1 e tter d a t e d 1E 12 1987 

. 4' , ' in the I iqh t; of 	e r.ove the responoents are 

di rec t e di to pay the app I icant:s rat ion allowance from 

27 4 1992 onwar de; with in four months from the date. of 

recetht a f this order.  

5 	 The applic:ation is dizipcsed of No order' as 

to costs. 

sd/-MEMBER (DM) 

4 
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' A MtR2D2 

IN THE CENTRAL 	NITRATIVE TI1JNA 
- .-. 

GUNAEATI BENCH :: GtJAHATI 

O... N 	17  OF 2002 	 1 

ML. i't.noj iaul & 0 thers. 

-ITS- - 

Union of India & Ors. 

- AND -  

IN THE M1TTER OF 

Written statecent submitted by the 

respondents.140-1 to 5. 

The respondents beg to subnit the writter 

statements as follows :- 

That with regard to paras- 1 2 2 1 3,Le9i,4.il74.iii 

4.iv,4.v4c4.vi  of OA, the respondents beg to offer no 

cocnents. 

That with regard to para - Lf.Vl of O, the 

respondents beg to state that non executive personnel 

-posted at Shilong Division are authorised to draw 

Iation Allowances in terDs of Cabinet Becretariat 

Order No-A-49011/2/2000-DeOI(V01-II)99 dtd.30.1.01 

circulated vide 6613 Lirectorate -èrno No-30/813/A-

2/97(17)-Lf85 - 508 cltd.8/2/2001 annexed as nnexure - 

I) who are posted at Category t-3' & ' C' statios 

w.e.f.the date of issue of the order i.e. from 

30.1.2001. ccordingiy,apj±icants of the Oit started to 

claim Ration Aliownces. 

coritcl.. .2/2 
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In the meantime Director Oi Accounts, Cabinet 

ecetarit,ew Delhi vide their leLter Nb-NG-IV/ 

OG/P & W01-020531 dtd.13.7.L00 2 intimated that 

no hation Allowances is admissible to non executive 

personnel and accordingly stopped payment of ration 

Jaiowances to applicants (Copy encLosed as annexure -Ii) 

3. 	That with regrd to para-Lf.viii of UA, the 

respondents beg to offer no co1Lents. 

Lf. 	That with regard to paras - Lf.ix,Lf.x,L.xi & 

Lf.xji of U, the respondents beg to offer no coirrents. 

5. 	That with regard to para-5.1 of CJi, the 

respondents beg to state that the Divisional Organiser, 

B,hitlong acted on the direction of 63 Directorate, 

hew Delhi. 

That with regard to paras - 5.ii,5.iii,5.iv 
& 5.v of 	, the respondents beg to offer no coents. 

That with regard to para - 6.of G., the 

respondents beg to state that the applicants violated 

the prescribed Channel of representations for grant of 

hation J1lowances to the respective officand 

directly aril-; ro a Cbed the donourable CT Guwahati for 

Grant of iation AllOwances which is not done as a 

disciplined Govt. employees governed by CCS iles. 

That with regard to para 7 of CA, the 

respondents beg to offer no comments. 

ontd .... ij3. 
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That with regard to para - 8 of OA, the 

respondents be to state that no relief can be allowed b 

to: the applicants untill and unless SSB Directorates and 

specifically orders to draw the Ration Allowances 

which in the instant case has not been allowed by 

Director of Accounts,Oabinet Secretariat,New Delhi. 

That with reCard to paras 9,10,11 & 12 of 

QA, the respondents beg to offer no coiiients. 

• V E R I F I C A T I U N.... 

• 	
Li 
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VRIFICATI0N. 

	

I, Sbri ki-& 5IN4H k .4 7 6 c P 31dl_r.) kMrn C INJ-i 	 -M CIY  

bein authorisec do hereby verify and declare 

that the statement s made in this written statement 

are true to best of my knoiledge,information and 

believe and I have not suppressed any material 

facts. 

nd I s—ign this vorificatithi on this 	th 

the day of 	P24' -c'& 1 2002- 

Declarari t. 

Shdiøn- 

1- 
a 
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". 	 .---- 

IMMEDIATE 

rio. 3 0/;sB/A-2/97(17) 	6 
GOVERNMEUT OF INDIA 
MINISTRY OF HOME AFFAIRS 
OFFICE OF TUE DIREcIR : ss 
EisT BLOCK- V. R.K. PURAM 
NEW DELHI -. 110066 9  

DATED  
TILE 0/02/2001 

- IMF - s-- ----r  
RtUM 	.... 	 _ 

Subject:rant of Ration Money allowance to the Non-
ecivé Ponel includIng ministerial 

• . 	personnel of SSB. 

. 	 Cabinet. Sece.tarjat V14e.:thejr order No.A- 
490l1/2/2 000-0I(VO1I99 cLieñ 30,101/2001 have • 	;..;. 	 Sanctioned Ration Money Allowance to the non-executive I personnel including ministerial personnel of ss pted • to category- .'L 	'C-!.statjons' 	copy of the ç 	- Cabinet secretariat order dated 30/01/2001 rer to 

,jabove is enclosed. 

24 	 All flOflxecUtjve peronn1 iniuding ministerl personnel holding non- Zetteci 1)03L& and poted to category and 'c' stations declared vide this Directorate order - 
- 

	

	 01/11/2000 are entjt1j to draw ration allowance w.ef 30/01/2001. 

	

- - 	 - - -- 	
-------- 	 i) flncls: As above.  

( 	BORj'. ) 
JINJ DLPfry DIREC1It(LA) 

To  

HP/UP/J6CK/R&G/SB/NI3/AP/NA/shi11ong/N Divisioi 
DIsG 3 FA Gwaldam/Tc 

K 
mm 

umar s a in. 

Commandant 9  CsD 1 1 Bhopal/Tc Faridabad. 
4, Account3 Officer, SSB. 

5. AI/A4/E1/E2 branches, 

6.OrderFlie. 

No.E.I/182/SD/99/ 52 ot —' t 	Dt.  
Copy forwarded for information & necessary action to :-
1-3) The Area Orgariisers,sss 
4-7) The Cominandants,GC,SSB 

8) Accounts Branch(Local) 	 • .- 
::- ------ 	L 

Sect .tori Officer, SS- 
Shiiiog ii.vision,6h111orq, 



.. 
Gpiei'ninent of iticlirt 	' •. S 	 '• 

net Sect etii hit 

BiJnorlfoisc f\n'riexo  

I 
tiew IJeihi, Ii ic 

	

0 fl D_çj 	() \i\ 

S'iction of the Prsideht is hereb"accorded to the extension of 
tile Ration Morley \Iloviance at tim speciliod rates to tim iron-
executive' personnel, including the Ministerial personnel of Special 

	

...........'• 	' Seice Bureau, Aviation Research Ciitre (Directorate General of 
Security) posted at B' & 'C' Stations on par with the position prevaiTiiiq 

• 	in R&AW 'and 	In ternis 'of p:ira 2ii) 'f llu Mini;(iy or Filiallce Olvi 

No.50(4)/97-IC dated 11101/2000.  

	

• 	2. 	Special Service Bure'aulAviutidir Rednr cii Centre is requested to 
comply with tile above orders of' liie.Go'Ierrrriieiit. 'JlieRatioii Allowance 
will consequently be admissible only prospectively based on the 

S  review undertaken for the puri)ose' The revised odors relating to the 
classification of stations should alsobe issued simultaneously along with 
the.orders relating to (tie Ration Altov.'arice. 

5 	
3. . 	No 'additional t3&iIj1nry.provkiuii . will lu 	iqrd to on 

• 	account of liberalization.  

4. 	This issues Yvith the appi ov( of Miiiistr y of Fir iancc(Depar (went of 
Expenditure) vido their UO I h 	)1)7.1C ( J(rj 3() ()1.201,) 1; 

S 	 • 	
' 	

: 	

. 	
..: 

S 	 S 	, 	TDeputy Secretary to (lie Goverrini 	I India 

Copy to:-  

•1(Dircctor, SSt3. ..... S  

2. 	Director, 	ARC. 	[ARC III;IY CI:;iiy I.(Vi"v/ t11( 	jiiiilic;iiioii and 
neccsity for (he CO11U1H'(( C 	 QI Iii' 'Piiiii 	I) 	'C' aS 
has already i)CCrl CIIrrII Ijy  I?F.A 1,A;;! ; 1 ;11 ttCui''i ittiiiiiiiiiir to [hi' 	('(i(iaiiat.] 

S • 	3• 'Director of /\ccoutils, Cabinet Sect clan iat. 

Director(F/S). 

US(SR) 

SO/ER-li. 

7 Gutud fiH, 



-- 
•4 	 .''. 

No. 30/SSB/97(17) 
• COVE 	0 F IND I 

MINISTRy OF HOME AFFAIR5 
OFFICE OF THE DIRER r C 	
EAjT io: - v 	PUP: l:• 	;j: -• i1003., 

DATED 0502/2001 • 	

H 

MEJRAUDUM 
.. ................ 	.. 

Subject: Grant of Ration Money. allowance to the Non-
EXecUtive personnel including minis ter i al  personne' of SSB. 

Cabinet secretariat vje their order No.A- 

:dated 30/01/2001 have sanctioned Ration Money Allowance  to 	non-executive 
po category 'B'and 
ersonnel including 'C' ministerial personnel of SSB posted t 

	statjor. A Copy of the Cabinet secretariat order dated 30/01/2001 refer to above is enclosed. 

20 	 All flOflCXecutjve 
personnej holding 	 persone1 including ministerial 

 nongazett posts and posted to category B' and 'C' Stations declared Vine this Directorate order No.30/SSB/A_2/97(17) dated 
01/11/2000 are entitled to draw ration allowancewef 30/01/2001 

Enclg As above 	. 	. 	 •• 
S • S. BO R A 

JOINT DPY DIfl(A) 
To 

1, D.0 • 
	HP/UP/J&K/RG/SB/zB/AP/NA/hj. 	Divjjo, 2. DIso 	FA Gwaldam/Tc 

Kumarsajr, . 

3, Commandant, CSD'i Bhopal/Tc Farjdabad 

Account3 0fficer, 

AI/A4/E1./E2 branches, 
6 9 	Order File, 	 • ;•••,. . 
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The Ale3 Organi 	, 	 i -•- 	 : L - 
SB Cachar, ur 

*XIb Staff Salary ,  Bill .  NO j9.ofi/2001 

:-- ' 

-- 

	

eaae 	erotbbojed atatL.Salary bill for the 
'vrt1 ' 7/200 1  , he bill 	s been 	pro%dtionally to aVOId 

yJhip tp the NGO'S a S f0_ilo%,?Jng chservatioa &14 made in 
the. biLLs,  

	

• 	,•No 	 on. 	aiiesib1e to nonexecuperonnel(NGd5) 
ie per pata.N2 of i*u ssa Dte.Gener.l Mo30/ssB/A/1(17)1123 
1l3odt,-  12..4..200i rartt f rt1n a11owane to the nonexecutive 

a.ersortne1 (NGOa) on po - tg -- t CateQory ''ar1 'C 8tatiOns W.e.f. 
zj'hedate of -tir joiniif at Categbry'3'axi - 'c stations 18 subjeCt 

i  7t the fineUsaUon by vain, of flamg. Affairs. Since proposals 
' 7 flrotu field unita have been calld -forby -SB HQ the drawl c& the 
.t'R.M..tn the bj4. 	not 	 Thegrantof Ration aIlowar,e 

- I to.theoni..executjon taf (N • has not been fjr,alj1ed so far. 
the. EIM1 decision/authqrity n this regard may be obtained and  

• 	 -. forwarded t6this:offjce, - ,Ratj6n allowance drawn earlier in the 

	

months 	Ma & \ine 2001rn please b rcovered and amount 
reuitted to th.18 koffce, 'fl py for the nioth of Jul 2001 

i..:.. 	 ....44 	 •,JeXecutive ataff after recovery O.E
io , 	

• 

	

• 	 Yours fa I thf1 1 y, 	
- 

• 	 S 

S.. . 	 S 	 • 

	

* 	(?RuN StNGH'L  

LY. DI RCTR OF ACCCUNr1.S 
• 

• 	
S 

• 	 .55 	 • 	 .1 	 • 	 • 	 ... 
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